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BeFOULE THE CENTRAL ADMINISTEATIYE TRIBUNAL
BANGAL OFE

DATEZO THIS THE 3dth DAY UF OCTCBZR, 1987
Prezsent : Hon'ble Sri P.,Srinivasan Memter (A)
Hon'bls Sri Ch.Famakrishnz fao Membar (J)

Applicction Mo.544/87(F)

T.S.Matesan,
Rsst,Post Mustar, Channapatne,
Boncolore Jistrict,

Bancalore. oo Applicant
¢ Sri M,hJ Achar e Advoczte )
ve,

1. The Jirecter, fto=tal Szarvices,
C/o ©/c the Foct Master
Ceneral, raIncataba Circle,
Eancelore,

2, The Fo.t Master feneral,
varnitalba Circls,
Bencelore, o Rerpondents

~-

( 5ri Moo e Advocete

This applicetion hee come upl before the

Tribunal today, Hon'ble Tri Ch.Fomcliishns fhso,

Member (J) made the folleocwin

The applicant, who was worlinc as ~ssistaent
Postmzeter ¢t Chennepatna branch till 24.7.1837, when
he wes retired from service under rule 48 of the
Central Civil Cervices (Pensiony Rulee, 1972, ic
accrieved with order duted 24.4,1537 (Annexura .. ¢
paeszd by the Jirector of dostal Ssrvices

, bencllore

Fespondent=1) with three months' notice.

2 Sri M.R.Achar, learned counsel for the cppli-

cant, cubmits thet there was no material on the basis of



which the authoritﬂes could come to tha conclusion thét

it was in jublic iqterest to retire him. The recoid of

three or four occasions in recent yezrs the egpplicant was

the confidential report of the applicent shows that on

punished after institution of disciplinary procesedings in

respect of veniel Tffences and thers was nothing so serious
@s to justify the applicant's retirement. The purpose!of
the confidential rlport is to heip & Government seruané to
improve hie performance., The apglicant gas not civen én

) . | : L ) \
opportunity from time to time to improve his performance
and the colourless‘remarks in his confidentisl report |

were nct mede know% to him. If he knew that these remﬁrks

would become the cguse of his retirement, he would hau?

been more cereful.

f 3. Sri #.Jesudeva Rao appearing for the IESQEH-

dents submitted that the character rolls of the applicént

over the years and particularly in the last five yB&rs

wers sither advers

cant's intecrity wgs also not totally above board, The

e or of indifferent quelity. The appli-

authorities, ther&fore, considered the question of his

retirement from both points of view, namely, thet he hed

become ineffective and that he could not be totaliy relied

upon. It had, thqrefore, been ectablished that it wes in

public interest t? retire him and this Tribunal should not

> ¥ interfere with the impugned order,

4, Havine heard both sides énd perused the record

of the confidentiél report of the applicant and the m%nutes

of the Reviesw Comﬁittea'relating'to the applicent, we‘are

)~




satisfied that this was a case where the provisions for
retiring @ Governmant servent from service hsd been properly
followsd. e find that the character rolls of the applicent
in the last five years before he was retired show that he
was not pulling his weicht in the performance of his duties
‘and he was not totally relizkle either, The number of
occesgions on which he got’ involved in disciplinery procsed-
incs ie &lso an indication of his inability to contribute
effectively to the work., In view of this, we see no

rezecon to interfere with the impucned order,

5. In the result, tnhe spplication is dismnissed,

Partiec to bear their own costs.
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